CENTRAL ACMINISTRATIVE TRIBUNAL PRINCIPAL BENCH .
C.P .N0.94[99 | ' ’j
In o)

0.n.N0.186/59

Now Delhi: this the 20  day of May, 1999

HON 'BLE MR, Se Re-ADIGE, VICE CHAIRMAN(A).

FON 'BLE MRS, LAKSHMI SuaMIN ATHMN, MEMBER(J)

asl Kulwant Singh No. 448/ D, S
s/o shri Sohan singh, : |
R/lo gtre Nood, P, 5, Del hi Cantt.,

Delhl ° . ...._!Spplicanto"

" (By adwecate’ shri pjesh Luthra )

©x

- Versus
1. Shri VeN.Singh,
Commissioner of Police, -
Polics Hgre |
Ms0 Bu:.ldlng.
I1.P, Estates,
Neu Delhi,

2,! shri S.K.Jain,
Addl. (bmmission er of polire,
(Egtablishn ent, mso auuding,
I1.P. Estateg

New 0el hi _ .......'Dantannors/
' Respondentse

(By adwcates Shri arun Bharduaj )
| ORDER

HOM 'BLE MR, S Re-ADIGE, VICE CHaTAMaN (a),

Heard both sides on-‘C.P.No .A94/99.

2. - e are constrained to note that although the

order directingrespondents to send applicant on UST
Dourse was dictated in presence of respondeants’

counsel on 15,399, it was only after applicant had

'f‘ilsd' the present C.P, on 9,4,99 that respondents

took steps to send applicant for medical examination

on 12,4599 and he was eventually sent on the course

on 1644,99 although o thers had menatims been sent on
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5.4.99, | .
3;} - plthough in view of lthe compliance affidavit
filed, we do not pumose to pursue this C.P.. Further;
We make it clear that respondents should comply

with the Tribunal's orders promptly, failing

which they shall lay themsel ves open to appropriate

action un dér the lauw,!

4, Subject to what has been stated above, the
C.'P. is dismissed and notices to alleged contemnors

ara dischargeds

MQ'/ _— %//ﬂl?t?é
( MRS, LAKSHYI SimMIN aTHAN ) ( S.R.ADIGE ;
: MMBER(I) . VICE CHAIAIaN (n) o
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